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,l'Illahabad this the 31st day of Marich, 2000

Hon' bl e Mr.~. K.I. Naqv i , Member lJ)
Hon' ble Mr.M.P.~ingh, Member L·A)

Prahl ad, ••on of Bhagirath alias h.$ldin r,jo Village
Ek l a NO.2 Uttartola, Post: Guleria Bazaar, l...dstrict
Gorakhpur.

~p,£ll.i cant

By .Advocates ..;hri G•..i. Mukherj ee
~hr i ~aty aj eet Mukherj ee- -------.--------

Versus

1. Union of India through the <';hairman, hailway
Board, hail Bhawdn, New uel hi.

2. The Uivisional .Kailway Manager, North eastern

it ail way, Gar akhpur •

3. The Chief ~orkshop M,Jnager(Personnel) ~orth
Eastern hailW;;jYJ Gorakhpur.

4. Pr ahl ad ;jon of hamdin hlo Vill~ge tkla l\Jo.2
Gopitola .Post: GUleria Bazar, ioJistrict Gorakh-
pur.

hespondents

By .Ad~cate .j~~

u ~ U E ~ \ Ural)
By hont bl e Mr•..;j.K •.J,. Naqvi, Member ill...

The applicant has come up for order to

quash t hs charge-sheet as well as the order t.br ouqu
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whi ch he has been suspended our ing th e penden cy

of departmental inquiry. We do not find a fit'

case where we shall int~ at the stage wfien

depar tment al in quir y is perdi. n9 • A- n y ob ser v at io n

regclI'ding that inquiry or charge-sheet, which has

been assailed in the present 0 • .1.\., will pr ej udi ce.l y

af f e ct the fair deper tme nt al inquiry. Therefore,

we decline to admit the case for hearing.However,

before parting with toe matter, we observe that

the department concerned shall complete the depart-

mental inquiry within the time allowed for the pur-

po sej under the rules. however, the applicant, if

he feels aggrieved by the result 'vf the inquiry, he

may approach the Tribunal after exhaus t i nq the reme-

dies avail abl e depar tment al, Y» ~_ith the above obser-

vation, the ().~. is d.i spo se d of accorcd nq.l y , No order

as to co a t s ,

~~~

Manber (J)


